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Payment to Film Artists Through Life
Insurance Corporation
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3422. SHRI S. M. KRISHNA: Wil! the
Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question No.
9229 on the 11th May, 1970 regarding pay-
ment to films artists through Life Insurance
Corporation Policies and state:

(a) whether the matter has since been
considered by Government and if not, the
reasons for the delay; and

(b) the time by which a decision will be
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 VIDYA
CHARAN SHUKLA): (a) Yes, Sir. The
Government have considered the Memo-
randum submitted by the Film Producers
Guild of India. The Government are of the

- Sy opinion that the Guild is free to have any
w Q.‘%ﬁ‘ gi TIT A3 AT ! scheme it may wish to have, subject to the
laws of taxation in our country. If a scheme
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of deferred payment of Film Artistes through
Life Insurance Policies is similar to the one
which was accepted by the Ministry of
Finance in consultation with the Ministry
of Law in the case of late Shri Guru Dutt,
it would be accepted by the Government but
any variation from that scheme would be
examined on merits.

(b) The question does not arise.
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Tourism Project in Kovalam, Kerala

3423, SHRI S. M. KRISHNA: Will the
Minister of TOURISM AND CIVIL AVIA-
TION beJpleased to state:





